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T3, 2464(37).— Fraiq LRI A, TP TSN AT, 1956 (1956 F7 48) (o =ad zae
TETA I<h ATSTAAT Fgl TAT ) 0 1T 3F T ST (1) o Tl ST 6T T2 AT TLHL 5 G2 Tieagd
ST TS HATAT T ATS=AT HEAT F.3M. 519(E) @ 03/02/2026, ST T F TSI, STETETI,
AN ||, @ 3, ITEE (ji) H THIAT AT T2 T, FT SEE 757 o T oref H NH-30 2/4 T .34,
AT FIRRT AT F.56.-89 (FIT-SEAIX TE) T F -G KT AT (FTST FLA/ATT AT FT a1 A1),
AT, T ST THATAA o (70 3T ATATAAT & UG ATAT | (AT I T TSI el o oI ey
1 =roor i oft ;

ST ITH ATELAAT 7 AL Ih ATTHAH T T 3F il ITLTT (3) o el a<ra 18.02.2026 Fr
"TUSHIOT THTATT (3IUSht) T AT a7 (=) & warfara o s o ;

TR FETH TTTETLT il €T 3-TT o dgd 1AL AT 917 g2 &, Tore 9% o= fawam 1w 2 &ie s9er
Sta =7 & Foes & T,

3436 GI1/2026 (1)
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S FerH ITTARTE 7 3 SATATHaw T &Ter 39 i STLTT (1) F ATEL H, Feg 1T TERTE FT AT
IR

qA: A, el TLRIT, TAT ITTIFRIET il Ih IS I T ST I ST IF ATAAH 6 o127 39
T ITETT (1) BT T&T ATRAT T TTNT FLA g, TG FTIUIT FIAT g 1o S<h AT § A2 H T (@<
TS % oI st 3T ST =Ry

ST T, e T, S ATATHAH AT 77 3T AT ST (2) F SATHLOT § T HIUT FAT g o
T ATAGHAT o TSI § THTA T, I AqqAT | A qfi aft fAeemt & 4= grae areafeas s 8
et TR § g g Srustt

LA
SATENTE 5T & Fea? ot § NH-30 % 2/4 T AT, 3.ET. Fad FIET 467 #.%.-89 (FIUR-SREAY E2)

o ToTT 7S T ST AT ST Aigd AT §3=T Tgd o F7 "@terd fEawr)

TS FT ATH: SIS IEEETG IR HE LS
wHF || Fagor || g Er g &t C\LEIREET] et/ Raas et s am
deqr || @ TH T (FFRATH)
1 2 3 4 5 6

AT HT ATH: JIHTATA

e T AT HAYL

1 442/1 || Fo 0.017|[| foraT 9o
0.017

Total 0.017

[FT. . 122545/3D)]
g IfiET, Agerw

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 20th April, 2026

S.0. 2464(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, S19(E) Dated:03/02/2026 , published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule
annexed to the said notification for construction of ROB Maintenance, management and operation of NH-30 in the
stretch of land from 2/4 lane ROB Level Crossing No. KK-89 on (Keshloor- Jagdalpur Section) in the District of Bastar
in the State of Chhattisgarh.

And whereas the substance of the said notification has been published on 18.02.2026 in Dandakaranya
(English) and Channel India (Hindi) ; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;
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And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest

absolutely in the Central Government, free from all encumbrances.
SCHEDULE

Brief description of the land to be acquired, with or without structure to be acquired for 2/4 lane ROB Level crossing
No. KK-89 on (Keshloor-Jagdalpur section) of NH-30 in the District of Bastar in the State of Chhattisgarh.

State: CHHATTISGARH |IDistrict: BASTAR

SI. No. ||Survey/Plot Number|| Type of Land (|Nature of Land Area Name of Land

(in Hectares)|| Owner/Interested
Person
Lt | 2 L3 JF 4 5 | 6 |
|Taluk: Tokapal |
|Village: Keshloor |
1 442/1 Private Agriculture 0.017{|Sonu son of bhelku
0.017

| Total|| 0.017|| |

[F. No. 122545/3D]
SHAIKH AMINKHAN, Director
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